I THE CENTPAL ATMINISTEATIVE TRIBUNAL, JAIFUR EENCH, JAIFUE.
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Date of Decisicn:
OA 173/95

Sochan Lal ... Applicant.

Unicon of India and othzors

CORAM:

eeo Peapondents.

OOM'BLE MF., GOPAL FRISHWA, VICE CHAIFMAN
HOM'BLE MF, O.FP. SHAFMA, MEMEEF (A)
For the Applicant ees Mr. Rajvir Sharma

For the Pespondsnts ee. Mr. E.Tumar, brizf holdzr for

ORDER
PEElHON'BLE_ME. COFAL FEISHNA, VICE CHAIFMAN

Applicant, Scohan Lzl, in this agplication u/: 19 of the Administrative

Tritunalz Act, 1985, haz prayed for setting azide the o
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2/9.1.95 (Ann.A-1l), by which he was veverted from the post of Firveman Gr.l

saclz P3.950-1500 to chat of Call

(wx

oy /Boe Boy acale Ps.775-1025,

2. We have heard the lzarned counzel for the partizs. The contention of the

applicant iz that he was appointed as a Clazs-IV zmployes initially on 2.2.69

Ny
and thereafisr promoted as Fiveman Gr.IT in the zscale F2.210-270 (FP). He was

~

further promoted as Fiveman Gr.I in che scale Fs.950-1500 and he was posted in

the Fota Shed vide order datsed 2.5.27.  Since the applicant iz working as
Pireman Gr.I, he claims thait he has a right to remsin in szrvice in that

capacity. He: has &alao succesafully complsted Dizsel Assi
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Howzvzr, a charge—shzzt (3F-5) dated 26.9.94 vas zerved on the a:@iicant and a
1

departmental znquivy is still pending but surprizingly ke has basn veverted
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from the pos Fireman Gr.I scale Fs.250-1500 o 3 lover podt of Call Boy/Box

Boay in the scale Fs.775-102% and has been posted at Idgah. The learnsd counsel

for che gpplicant has urged that the applicant cannot e vreverted afizr about 9
vears withont holding a regular enguiry o without conplying with the principlse

of natural Justics. Tt iz also statxd by the applicant that he has

successfully passed th: btraining of Diesel Aszzistant scale R 2850-1500 and now
3

the acale R3.9250-1500 and his veversion to a lowsr posit is kad. Th: enguiry on
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-2 On the contrary, ths vespondents have stabed that the applicant has been

C#Kﬁﬂ&ﬂ'revertéﬂ as per recommzndacion of SDGM/GVO-ICG's letisr daced 5/11.7.94,  Theiv
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contzntion iz that since the very appointmeni of the applicant co the post o
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macls on thee

Firzman Gr.IT was found Eo ke illegal having lbeen
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Azclaration of pasing VIIT Class, the applicant was not at all entitlsd to gel

promotion to the

Gr.I

O
i

of  Piveman and hiz

[

o3 ng .

thz

training from Stzam Trackion to Dizzzl Tracticon cannot give him any vight for

pase COnVErEion

retention in the cadre.

4. Thz arplicant has  =adwitizdly

ArmA-6 daited 9,.1.95

mads a2 representation regarding his

reveraion vids and ths zame has been decidsd by

o

respondent No.2.

5. In thsz circumstanczs, w2
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rezpondant 0.2 o zzaming the viprassnt

Amn.A-6, and tale a decizion on the repvesentation

points ral

the dat.

A thersin through a morith
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spezaking ordzr within a pericd

che applicant is

b

from

i

of receipt of 3 copy of thiz ovder. I

aggriseved Ky any dzcizion talen on the vepressntation, he shall ke likerty

to file 3 fresh OA. Tlo order a2 bto costs.

Cisislpe

(GOFAL TFIZHNA)
VICE CHATRMAN



